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3UDGEMENT (ORAL)

(By Hon*ble Mr. 3ustice U,S. Malimath, Chairman)

This CCP uas filed in the year 1990 for enforcing

the judgement of the Tribunal in O.A, No.1059/87. Certain

defects were noticed and they uere duly notified. As

the defects uere not rectified, the matter uas listed before

the court today. None appeared though called tuice. The

defects uere also not rectified. Hence, the CCP is dismissed

for non-prosecution.
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